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{b) whether M/» M, 3. Mondal &
Co. had originally quoted Rea 30,000
lesa than the next lowest tenderer
for the nbove works order;

{c) whether after opening of quo-
tations for the above order, M/s
M. 5. Mondal & Co. were allowed to
incresse their price by Rs, 9,000.

(d) whether M/s M. S. Mondal
completed the job under above works
order on time or extension of time
was given to them beyond the stipu-
lated time; and

(e) if extension of time was given
whether jt wus given with or without
the permission of the Tender Com-
mittee?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRT KARIA MUNDA):
(a) Yes, Sir, except that the work
order was duted the 17th May, 1977

(13 The quotation of M/s. Moandal
and Co. was Rs. 32,750 less than that
of the next lowest tenderer.

{¢) An incrense of Rs. 8500 wies
ullowed by TISCO after the opening
of bids as the parly had mad,e a
hona fide error i calculations.

(d) The work wis not completed
in time. 1ISCO had 1o prant an exten-
slon of time as they could not supply
bitumen and other materials to  the
contractor in terms of the contiacl

(e) Extension was given hy  ihe
competent uuthority ax per lhe dele-
galion of powers
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Increasing FoWers of Telephone
Advisory (Committee

5143, SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) whelther Government have de-
cided to increase the powers of tha
Telephone Advisory Committee; and

{» if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI FRASAD

BHADRA 2, 1800 (SAKA)
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SUKHDEO SAl): (a) and {b). The
restoration of the function of TAC for
assisting the department in deciding
the allotment out of turn connections
to certain categories of applicants,
which was withdrawn during Octo-
ber, 77 is now under review.

Definition of “Cola”

5144, SHRI GOVINDA MUNDA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
siate;

(a) what is the definition of “Cola"
under Prevention of Food Adulfera-
tion Act;

(bj whether cola nut extract must
be present in an aerated waler to
call it a ‘Cola’;

(¢) if so, what is the minimum per
cent of cola nut exiract necessary to
call it a ‘Cola’; and

(d) what per cent of ice cream is
mendatury 1o call p drink “len
Cream Soda™?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND

FAMILY WFI.TAPY (SHRI JAG-
DAMRBI  PRASAD YATAV).  (a)
Cola drinks hoee v Poen Aefined {a

the Prevention of Fogd Adulteration
Act/Rules. These ure covered under
the hroad category of sweelened
aerated water containing  we fruit
jui('('/pu]p.

{h) and (¢y, This ix receiving at-
tention.

{d) Tee cream s nol added to the
biottled heverage 'ice cream soda’. Tt
contuins ice cream zodn flavour only.

Reglonal Passport Office In Himachal
Pradesh

5145. SHRI DURGA CHAND: Will
the Minister of EXTERNAL AFFAIRS

he pleased to state:

(n) whether Government have
considered the demmmand for getting up
A regional or sub.regional passport
office in Himacha] Pradesh;





